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unconfirmed report. They said that they 
were quoting an unconfirmed report of the 
PTI. 

SHRI KANWAR LAL GUPTA: They 
never used the words 'unconfirmed report.' 
They did not say it. 

. SHRI HEM BARUA (Mangaldai): Yes; 
I also heard it. It said simply: 'PTI report.' 

DR. KARAN SINGH: The Air India 
Radio quoted the PTI report. . The report 
happened to be wrong. The report was not 
coma. . 
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CUSTOMS TARIFF BILL 

EXTBNSJON 0' 1'IMB POll I'RI!sENrATION 0. 

RI!PoRT 0. SBLI!CT CoMMrrn!B 

SHRI R. K. AMIN (Dhandhuka): Sir, 
I beg to move: 

"That this House do extend the time 
appointed for the presentation of the 
Report of the Select Committee on the 
Bill further to consolidate and amend the 
law relating to customs duties upto the 
1st April, 1971." 

MR. SPEAKER: The question is: 

"That this House do eJrtend the time 
appointed for the presentation of the 
Report of the SeIect Committee on the 
Bi11 further to conaolidate and ameod the 
law relating to customs duties upto the 
1st April, 1971." 

The motlo1l _ adopted 

12.45 1m. 

[AI llob nap _ .utUlr. /rrn1I the Public 
Gallery raised _ .rlol'ara.t! • 

11.4611rs. 

PREVENTION OF INSULTS TO 
NATIONAL HONOUR BILL-

THE MINlSTER OF STATE IN THE 
MINlSTRY OF HOME AFFAIRS (SHRI 
K. C. PANT): I beg to move for leave to 
introduce a BiU to prevent insults to national 
honour. 

MR. SPEAKER: The question Is: 

"That leave he granted to introduce a 
Bill to prevent insults to national honour." 

The mollo1l WQ.f at/Dpted. 

SHRI K. C. PANT: I introduce the BiU • 

SUPREME COURT .JUDGES (CONnI
TIONSOFSERVICE) AMENDMENT 

BILL-

THE MINlSTER OF STATE IN THE 
MINlSTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): I beg to move 
for leave to introduce a BiU to amend the 
Supreme Court Judges (Conditions of Ser
vice) Act, 1958. 

MR. SPEAKER: Motion mowd: 

"That leave be granted to introduce 
a Bill to amend the Supremo Court Judges 
(Conditions of Service) Act, 1958." 
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